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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 18th April, 2022/Chaitra 28, 1944 (Saka)

The following Act of Parliament received the assent of the President on the
18th April, 2022 and is hereby published for general information:—

THE CONSTITUTION (SCHEDULED TRIBES) ORDER
(AMENDMENT)ACT, 2022
No. 9 oF 2022
[18th April, 2022]

AnAct further to amend the Constitution (Schedul ed Tribes) Order, 1950 for

incluson of certain community inthelist of Scheduled Tribesinrdationtothe
Stateof Tripura.

BE it enacted by Parliament in the Seventy-third Year of the Republic of India as
follows—

1. This Act may be called the Constitution (Scheduled Tribes) Order (Amendment)
Act, 2022.

Short title.
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Amendment of 2. Inthe Constitution (Scheduled Tribes) Order, 1950, in the Schedule, in PART XV.— C.O. 22.
gg&a&on Tripura, inentry 9, after item (iii), thefollowing item shall beinserted, namely:—

Tribes) Order, “(iiia) Darlong”.

1950.

DR. REETA VASISHTA,
Secretary to the Govt. of India.

CORRIGENDA

In the Assisted Reproductive Technology (Regulation) Act, 2021 (42 of 2021),
as Published in the Gazette of India Extraordinary, Part 11, Section 1, dated the 20th
December, 2021, I ssue No. 59,—

(i) at page 2, line 32, for “section 15", read “section 17”;

(ii) at page 2, line 45, for “sub-section (1) of section 24", read
“section 26”;

(iii) at page 3, line 13, for “section 15", read “section 17”;

(iv) at page 4, line 3, for “sub-section (1) of section 24", read
“section 26”.
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